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DELHI LEGISLATIVE ASSEMBLY.

BULLETIN PART-II.

(General Information relating to Legislative and ot her matters).

No. 02 Wednesdagth Degenber !
' »

8.
Margashish,1920(sal

(1) COMMENCEMENT OF THE FIRST SESSION OF THE
SECOND LEGISLATIVE ASSEMBLY OF THE NATTONAL
CAPITAL TERRITORY OF DELHI.

Members are informed that the First session of the
Second Legislative Assembly of the National Capital Territory of
Delhi will commence on Monday, the 14th December'98 in the Assembly
Hall, O1d Secretariat, Delhi.

(2) ALLOTMENT OF DAYS FOR THE TRANSACTION OF BUSINESS
DURING THE FIRST SESSION.

As at present arranged, sittings of the Legislative
Assembly for the transaction of business have been fixed
provisionally for -

14th Decemrber'98

15th December'98

16th Decesber'98

17th December'98.

A provisional calender of sittings is being circulated
seperately.
(3) TIMF. OF SITTINGS OF LEGISLATIVE ASSEMBLY.

Until the Speaker otherwise directs, the Legislative
Assembly will, on days when there are sittings, sit from 2.00 P.M.

and continue until the business fixed for the day is concluded.

On the first day of the sitting i.e. on 14 December'98
tﬁe quorum bell will be rung at 1.55 P..M. to enable Members to

take their seats.

The meeting will commence with the recitation of national

song 'Vande Matram'.



(4) CERTIFICATE OF ELECTION. * ™

Hon'ble Members Qduld recall that the Assembly Sectt.
had_ set up. a‘_Reception Counter for ‘the newly elected Members from
7th Deéerrber'% to Oth December'98to enable them to Jeposit their
Election Certificates, fill wup the Bio-data proforma  and to

‘complete certain other formalities.

‘ Those menbers who have not so.. far deposited copies
of Flection certificates or have not intim ated whether they would
be taking oath or affirmatiogfin which language, may kindly do so
at the earliest so that necessary arrangements in this regard are
made. ' 7 l. '
b Members can communicate this infbhﬁétioh latest by
'14.12.98 till 11 AM. positively on Phone Nos. 3984768 and 291_0060.

(5) SEATING ARRANCEMENT DURING
FIRST SESSION.

Each Member of the House has been provisionally
allotted a seat pending allotment of seat by the Speaker under Rule
5 of the Rules of Procedure 'and Conduct of Business in the
Legislative Assembly. A copy of the statement showingr the seat
Nos. provisionally allotted to the ‘Merrb_ers is being sent
seperately. 3 FhRO

(6) OATH OR AFFIRMATION,

Members Wiul..lgm make and subscribe the oath or
affirmation as required ;\Section 12 of the Government of N.C.T.
of Delhi Act, 1991 read with Rule 4 of the Rules of Procedure and
Conduct of Business in the Legislative Assembly of the National
Capital Territory of Delhi on 14th December'98 from 2.00 P.M.
onwards in the Assembly Hall, 014 Secretariat, Delhi.
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A member who is unable to make and subscribe the oath

or affirmation on the 14th December'98, may do so on any subsequent

sitting of the Assembly after giving advance intimation to the
Secretary by11.00 A.M. on that day.

(ii)

The following procedure has been laid ‘down for making

and subscribing' the oath or Affirmation:-

(7)

Governor

"On the name of a member being called by the Secretary,
he will proceed from the place he is occuping to the
right side of the Secretary's table, where a copy of the
form of Oath or affirmation, as the case may be, will
be handed over to him. The member will face theChair
while making the oath or affirmation and will then go
upto and shake hands™ with or wish the Chair, who will
then give the member permission to take his seat in the
House. The member will pass behind the Chair to the other
side of the Teble where he will sign the Roll of
Members. After signing the Roll of Members, he will take

his seat in the House."

APPOINTMENT OF SPEAKER PRO TEM.

The following order dated the Tth December'28 by the Lt.

is published for genera. information:-

"WHEREAS the offices of Speaker and Deputy Speaker are
vacant immediately before the commencement of the first
meeting of the Legislative Assenbly of the National
Capital Territory of Delhi on 14.12.1998.

NOW, THEREFORE, I hereby appoint Shri Ram
'Bhaj, a member of the Legislative‘ Assembly of the
National Capital Territory of Delhi, to perform the
duties of the office of the Speaker from the

commencement of the said meeting and until the Speaker

shall have been chosen by the said House.
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: I also hereby appomt Shrl Ram Bhaj to ‘be the person
before whom members of ‘the Leglslatlve Asserrbly of the National
Capital Terr1tory of pelhi may make and subscribe the Oath or
affirmation in accordance with the prowsmns of Section 12 of the
Government of National Capltal Territory of Delhi Act, 1991. "’

(8) ELECTION OF SPEAKER.

Election of Speaker will be held on Tuesday, the 15th
December'S8. A seperate Bulletin Part-II is being issued giving

detailed information and procedure in that regard.

(9) LIEUTENANT GOVERNOR's ADDRESS.

The Lieutenant Governor will address the Legislative
Assembly on Tuesday, the 16th December, 1998 at 2.00 P.M. in the
Assembly Hall, Old Secretariat, Delhi.

P.N. GUPTA
SECRETARY.
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